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BEFORE THE NATIONAL GREEN TRIBUNAL
Western Zone Bench, Pune

,pplication No. 229 OF 2024 (WZ), (Earlier O.A. No. 1278 of 2024 (TB))

IN THE MATTER OF:

News Item titled "Toxic gas leak claims two lives at Gujarat textile factory" appearing
in the Millenium Post, dated 27. IO.2024

REPLY ON BEHALF OF THE RESPONDENT No. 02: CENTRAL POLLUTION
CONTROL BOARD (CPCB)

1.

2.

That, Hon’bIc NGT (PB) vide order dated 07.11.2024 has sought the reply of
respondents including CPCB in the instant matter. Thereby, the reply is made in
succeeding paragraphs.
That, CPCB is a statutory Board constituted under Section 3 of The Water
(Prevention and Control of Pollution) Act, 1974. It performs the functions under
The Water (Prevention and Control of Pollution) Act, 1974, The Air (Prevention
and Control of Pollution) Act, 1981 and The Environment (Protection) Act, 1986.

PRELIMINARY SUBMISSIONS

3. That the matter has been registered by Hon'ble NGT (PB) suo- motu on the basis of
the news item titled " Toxic gas leak claims Avc lives ar Gujarat textile factory"
appearing in the Millenium Post dated 27.10.2024. The matter is related to the
alleged toxic gas leak at Devi Synthetics, a textile factory in the Narol industrial
area of Ahmedabad, Gujarat. The news item brings out that the subject incident
resulted in the death of two workers, while seven others were hospitalized due to
inhaling toxic fumes. As per the news article, the gas leak took place while spent
acid, used in the printing and dyeing process, was being transferred into a tank.
However, the news item does not reflect that any compensation has been paid to the
family members of the deceased victims.
Para 5 of Hon'ble NGT order dated 07.11.2024 refers to a similar order passed by
Hon’ble NGT in M. A No. 46/2022 in Original Application No. 05/2022 in re.
News item published in The Indian Express dated 07.01.2022 titled “Gujarat: At
least 06 dead, 20 sick after gas leak at industrial area in Surat, wherein Hon'ble
NGT while awarding the compensation to family members of the victims had held
as under:-

4.

“The heirs of the deceased are entitled to compensation at least @ ?20 takIts
in respect of each death and (@ ?10 lakhs to each of those who fell sick on
principle of restitution laid down inter alia in Sarla Verma (2009) 6 SCC 121
and Uphaar (2011) 14 SCC 481.”

REPLY:

5. That, it is humbly submitted that Consolidated Consent and Authorization (CC&A)
and health & safety related permissions are provided and dealt by the state level agencies.
Further, it is humbly submitted that CPCB obtained status of investigation and action taken
in the said matter from the Gujarat Pollution Control Board (GPCB), The information
provided by GPCB is summarized below.

' The Unit, M/s. Devi Synthetics located at Plot no.306, B/h. Mahalaxmi Fabrics,
Isanpur - Narol road, Narol, Ahmedabad is engaged in printing of cloths and
processing of Fabric and having valid Consolidated Consent and Authorization
(CC&A) of GPCB for the same which is valid till 31.03.2028. Copy of CC&A
issued by GPCB is annexed as Annexure-1.

• The Unit has applied for Consolidated Consent and Authorization (CC&A)
amendment before GPCB for utilization of spent sulfuric acid for neutralization
purpose in ETP under Rule–9 of Hazardous & Other Waste (Management, Handling
& Transboundary Movement) Rule, 2016. Application of the same is under process at
GPCB Head Office.
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, Ms. Devi Synthetics ('the Und) was visited by team of GPCB officials on
27.10.2024 at '10.00 AM in connection with the information received regarding
serious health effects occurred to workers due to chemical reaction in the morning
hours. During visit, the Unit was not in operation. As informed, during course of
ths incidents processing of fabrics including dyeing, mercerizing and bleaching wap
under progress and parallelly transfer of spent acid from the tanker into spent acid
storage tanks (2 nos. of 10 KL capacity each) was also going on. Unit has
provi–ded pipeline and pump mechanism for transfer of spent sulfuric acid into storage
tank. No PPEs are provided to the workers for handling of toxic chemicals.

, Fire brigade was called from outside to nullify the effect of the chemical
reactions/gaseous fwnes generated and withino minutes of time, the air became
normal.

e As informed, 9-10 nos. of workers were working in the bleaching department and
near to ETP area. These workers became fainted suddenly and they were immediately
shifted to the L.G. Hospital, Maninagar for further treatment.

+ Contacted person of the Unit informed that primary cause of this event is not known
yet. However, it could be due to some chemical reaction during manufacturing
i)rocess or mixing of corrosive vapors consisting vapor of chemical used in
inanufacturing activity and vapor generated during transfer of spent acid.

• During visit, one spent acid carrying vehicle is observed within premises. One
sample of the spent acid is collected from the tanker which is having greenish color
and pH of about 2-3 on pH strip. The Manifest is checked and it is noted that spent
acid–@10.00 MT is received through intermediate facility, namely Novel Spent Acid
Management Facility, Ahmedabad.

• The concluding para of the report mention, toxic fumes generated from chemical
reaction may have occurred during manufacturing process or may be vapors
generated from spent acid reacting with vapors with manufacturing process
chemicals. Such chemical reaction may also have resulted into acute respiratory effect
and asphyxia to the workers. However, actual reason could be known on receipt of
FSL and other agency reports. It is observed that PPEs were not provided to the
workers during handling of toxic chemicals.

' Closure Direction was issued to the Unit by GPCB on 28.10.2024 under
section 31(A) of the Air (Prevention and Control of Pollution) Act, 1981 with an
interim Environment Damage Compensation of Rs.25.00 Lakh. Copy of Closure
Direction issued by GPCB to the Unit is annexed as Annexure-2
That, it is humbly submitted that the issue may be related to safety & health aspects
of workers. However, this answering Respondent shall abide by any order (s) or
direction (s) of the Hon'ble Tribunal.
That the answering respondent craves reply of the Hon'ble Tribunal to file additional
reply, in future, if required.
That in light of the above submission, it is respectfully submitted that this Answering
respondent i.e. CPCB, shall abide by any order(s) or direction(s) passed by this
Hon'ble tribunal in the instant OA.

6.

7.

8.

RWJ’

IL

(Prasoon Gargava)

Scientist ’F' & RD (Vadodara)
Central Pollution Control Board
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BEFORE THE NATIONAL GREEN TRIBUNAL
Western Zone Bench, Pune

Original Application No. 229 OF 2024 (WZ), (Earlier O.A. No. 1278 of 2024 (PB))

IN THE MATTER OF:

News Item titled "Toxic gas leak claims two lives at Gujarat textile factory" appearing
in the Millenium Post, dated 27.10.2024.

.). akh.\.'.Sr. No
AFFIDAVIT ]atp: \ 4/ te/202b,

I Prasoon Gargava, having office the }naI Directorate
ion g::TaI(Vadodara), Central Board (CPCB), Nr. Ward No. 10

Office, Hjgh Tension Road, SUbhanDura, Vadodara. 39m3 !Filereby solemnF!
mqmlC

1. That the deponent is authorized representative to represent the Respondent CPCB in
the present case, and as such, I am well conversant with the facts and
circumstances of the present case on the basis of the information derived from the
official records, and hence, I am competent and authorized to verify, sign and
swear this affidavit on behalf of the Respondent CPCB.
That the accompanying reply may be read part and parcel of the present affidavit.
That the accompanying reply has been drafted and filed under my instructions and
the contents thereof are true and correct on the basis of the record maintained during
ordinary course of business of CPCB and available records and documents and the
contents of the same are read over and explained to me and are not repeated herein
for the sake ofbreviU _ /'''> ’' q.CW

DEr£ONENT

2
3

VERIFICATION

Verified at Vadodara on this \ #\ day of December, 2024 that the
contents of the above reply are correct and true on the basis of the record of
the cases as mentioned in the day to day affairs of the CPCB. Nothing has been
concealed therefrom or mis-stated.

Verified at Vadodara on this the \ in _Day of December 2024.

q9C ~-2
DEPONENT

Solemnly A#irmed/D%land
Sworn B'efore me by..eASQ'"~ @3 avc,

fSHILPA.- B. ZAVERI+++=
NOTARY

b1 ,7. DEC ,2024

My Comrrission expires on 28-4'2028
SHILPA B. ZAVERI

L_,_ -. NOTARY
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SEcroR IGA,

IJ
GPCB

GANDHINAQAR - 382010,

(T) 07©23232152

acA.AlnndllUat
(Nb Awa-132361)

ByRPAD

No: GPCWABIV CCA/NI/440WHl119/ Date / aOZ4

AmardrIna to CX)NSOLIDATEDCONSENF ANDAU:IHORISATION (Undn the Fwidow of
the&RrngaidaIvimrrmatbl aw)

Tb
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Plot No: a)6 B/HRldral
bbBlIHPNardRoad,
Nant
Ab11M1nd = 3824(K
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Clean GuJarat Green Gujarat
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SEaroR IGA,

GANDHINAGAR . 382010,

(V 079-23239162GPCB
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR IGA,

QANDHINAGAH - 982010,

(T> 07h29999r89
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR IGA,

Xfrtl
Nlllllgr
GPCB

GANDHINAGAR - 382010,

(T) 079-23232152

CONSOLIDATED CONSENT AND AUTHORIZATION (CC & A)
CCA NO: AWH-128204 Appl Type: CCA-Renewal

NO: GPCB/ABIHCCA-NIAt(2)/ ID- 11119/ Date:

In exercise of the power conferred under Section-25 of the Water (Prevention and Control of
Pollution) Act . 1974, under Section - 21 of the Air (Prevention and Control of Pollution) Act -

1981 and Authorization under rule 6(2) of the Hazardous & Other Wastn (Management and

Tmnsboundary Movement) Rules-2016, framed under the Environment (Protection) Act- 1986.

And whereas Board has received oonsolidated application dated 23/06/2023

and inward No. 281098 for the Consolidated Consent and Authorization (CC & A) of this Board
under the provisions / rules of the aforesaid Acts, Consolidated Consent & Authorization is
hereby granted as under.

CONSOLIDATED CONSENT AND AUTHORIZATION:
(Under the provisions / rules of the aforesaid Environmental Acts)

To,
M/s. DevI Syntbetlcs,
Plot No: 306, HUh Mabalaxmi Fabrics,

lumpur Nana Road, Narol,
Dist: Ahmedabad PIN: 382405

1. Consent Order No.: AWtJ-1282tP+ date of issue tH/08/2023.

2. The consent under Water Act-1974, Air Act-1981 & Authorization under Environment (Protection)
Act, 1986 shall be valid up to 31/03/2028 to operate industrial plant formanufacturing of the

following products.

afB–D IS;iIi:
MMmliis

SPECIFIC CONDITION:
1.

2.

3.

4.

5.

Industry shall comply with the Solid Waste Management Rules-2016.

Industry shall obtain NOC from CGW A as per order of Hon. National Green Tribunal for the

withdrawal of ground waRD
Unit shall stiictly obey&bmply the orders by Hon’ble High Court of Gujarat in WPPIL 98 of
202 1 from time to tIdE

Unit shall not cab' out any kind of production activity covered under EIA – Notification

2006 withouqgbtLining prior EC from competent authority.

Unit shalj$gt install any new plant machinery, ETP Plant, Hue gas stack and process stacks in the

premisq{\;ithout obtaining prior CTE from the Board.

CPC& ID: 11119, laward ID: 281098 Page 1 of 7
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3.
3.1

CONDITION UNDE it THE WATER ACT:
The quantity of total water consumption shall not exceed 110.00 KIJDay as per below break
up as mentioned in form D submitted for consent application under the Water Act- 1974.

a) Industrial: 104.o') KL/Day
b) Domestic: 6.00 hI JDay

Source of water : Borcwt.II

The quantity of total waIte water generation shall not exceed 22.CX) II./Day as per belowbreak up
as mentiorKd in form I) submitted for consent application under the W£ ter Act- 1974.

a) Industrial: 17.00 KI„Day
b) Donreslic: 5.00 KI./Day

Industrial effluent management:

a) Mode of disposal of treated industrial effluent: w/w to be generated shall be treated in ETP
comprising of primary & secondary treatment units. Treated w/w shall be sent to CETP of
hCI/s. N'l'IENI, Narol.

b) Description for treated industrial effluent disposal: Unit shall treat generated waste water
into in-house E'l'P and discharged into CETP after achieving inlet norms.

c) The quality ol-irdustrial effluent shall conform to the following standards (as per CItIlnorms.
whichever is applicable).

3.2
3.3

3.4

Domestic sewage manag=ment :
Mode of disposal of treated domestic sewage: Soak Pit
Description for treated domestic sewage disposal: Soak Pit.

Industry shall provi,©rnow meter at inlet and outlet of effluent collection tank/ETP
measure the quanti*ty:W' emucnt discharged to CETP for fUrther t'eaanent and records thereof
shall in maintained.=

Unit shall m pidGin daily logbook of water consumption, waste water generadon and waste
water conveyed to CIITI }.
Unit shaLL}\rlake fiXEd arrangement for discharge of the emuen. from their Final collection
tanks Rg;dIe CETP. Unit shall not keep any by.pass ]irn or system or loose or flexible pipe line
or il©at/ghost conncclio I for discharge of tIn effluent.
ID,d£htrial effluent after conforming to CETP inlet norms for M/s. Narol Textile

%®rastructure & Enviro Management (NTIEM) as above shall tn discharged to NTIEM CETP for
;"further treatment and disH>saI. In no case effluent shall be discharged in to Environment by any

rneans.

a)
b)

10

3.5

3.6

3.7

3.8

3.9

' .: : ::. ?ARAB IS:

6.5 to 81

40 deg C

le) in units 100Colour ( Pt.

300 mWSolids

10 mglOil and Grease

Img/LPhenolic C'

Sulphidis 2111gl

50 mg/L

Total 2rlWL
BOD (5 days at 20 ) Bfm

12CX) mglCOD
Fixed Dissolved Solids 2100 mg/L
ChIorides 6CX} mg/L

GPCB ID: 11119, laward ID: 281098 @P p,„,„,
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GUJARAT POLLUTION CONTROL BOARD

PaNew
GPCB

3.10 The applicant shall provide adequate capacity effluent treatment plant which shall be operated
efficiently so that effluent horn the existing industrial unit shall conform to the CETP inlet
norms mentioned above, however the final discharge of treated eflluent from CETP shall adhere
to the standards pnscdtnd by the Board for CETP of M/s. Narol Textile In&astructum & Enviro
Management (NTIEM), Narol.

3.11 in case of failure of CETP, applicant shall have to treat the trade effluent of their unit fully so
• as to achieve the quality of the treated effluent from their industrial premises as per the GPCB

norms mentioned below and shall be discharged into mega pipeline.

4.

4.1 Uni@all use fuel as SFcincd in this consent and the flue gas emission through
c$bform to the following standards:

q*Y . . . . ._(Deen Gujarat Green Gujarat _ .,

lb
Hq

GPCB ID: 11119’ 1-"-'d ID: 2%>site : https://gpcb.gujarat.gov.in %P

PARYAVAR AN BHAVAN, SECTOR 10-A,

pH
Temparature
Colour (Pt.Co.scale)
Suspended Solids
Oil and Grease
Fixed Dissolved Solids

Phenolic Compounds
Sulphides

Ammonical Nitrogen
Total Chromium
Hexavelent Chromium

BOD (5 days at 200C)
COD
Cyanides
Flourides

mI
Sulphate
Insecticides/Pesticides

Total Kjeldahl Nitrogen
Mercury
Lead
ma
Copper
Nickel b
Zinc Q
-iTeRc\
SelehiCim

BRI
Be

rs UNDER THE AIR ACT:

GANDHINAGAR - 382010,

(T) 079-23232152

giT:l %t :
6.5 TO 8.5

400 C
100 units

100 mg/L
10 mg/L

2100 mdl
1 mg/L

2 .0 mgl
Mr
2 mdl
0.1 rngl
30 mg/L
250 mM
0.2 mg/L
2 mg/Lm
1000 mg/L
Absen

100 mg/L
o.01 mgl
0.1 mg/L
1 mg/L,

3 mB/L

3 mgb
5 mdl
0.2 mg/L
0.05 mW
2 mg/L
90'h=survival of fish after 96 iM
100% effluent

stack shall

Page 3 of 7
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&q
! !i) : it

t :=:+W':

1.5 TPH2005

Stack . . ExistingBoiler Waste/ 2 TPD
Briquettes

20062 Comrrnn1500 L
Fuel Heater

Stack .. Existing Waste/ 0.4 TPD(TbHmic)
Briquettes

Cyc]One. Bag
Filter. W.aer

Scrubbl lr PM.150 mgNm3
S02-100 PPM
NOX-50 PPMCyclone. Bag

Filter, W rtcr

Scrubtbir

4.2

4.3

Ttrere shall be no pr03ess gas emission from the manufactt ring process and any other
ancillary industrial opera:ion through various stacks/ vent of nacto"s, process, vessel from plant
premIses.

The concentration of the following parameters in the ambient air within the premises of the
unit shall not exceed the limits specified hereunder.

Particulate Matter (PMIt)

Particulate Matter (PM2,5

Sulphur Dioxide(S02)

UOBen Dioxide (N02)

nH

100

60

80

a+

taken twice a week 24 hourly at uniform intervals.

arithmetic of measurementsIn e:In lninimuln

b. 24 hourly or 08 hourly or 01 hourly monitored values, as applicable, shall be complied
with 98% of the time in a year. 2% of the time, they may eIa led the limits but not on two
consecutive days of monitoring,

4.4 The applicant shall provide portholes, ladder, platform etc. at chilnney(s) for monitoring the air
emissions and the same shall be open for inspection to/and for use of Board’s staff. The chimney(s)
vents attached to various sources of emission shall be designed by nu nbers such as S-1, S.2, etc. and
these shall tx painted/ displayed to facilitate identification.

4.5 The industry shall take adequate measures for control of noise levels From its own sources within the
premises so as to maintain arnbient air quality standards in respect of noise to less than 75dB (A)
during day time and 70 dB (A) during night time. Daytime is reckoned in between 6a.m. and10 p.m.
and nighttime is reckoned_between 10 p.m. and 6 a.m.

4.6 Tbc applioant shall praBe proper ventilation and exhaust facilitiin so as to maintain healtiy
working atmospherkath n the factory premises.

AurHORISA@gN FI>R Tn£MANAGEMENr & nANDliNGOF HAZARDOUS
WASTES FoNr-2 (See rule 6(2))

5.1 Number y§horization: AWH-128204 date of issue 04/08/2023, Valid Upt, 31/03/2028

5.2 M/s. I4$i:’Synthetics is hereby granted an authorization to operate ’acilityfor foUowing hazardous

was{d-on the premises situated at Plot No: 306, B/h Mahalaxmi Fables, Isanpur Narol Road, Narol,

1%rAhmedabad.

BrCB rD, 11119, IT,w,,d rD, 281098

5

&d
&b

WP
Page 4 of 7
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

GANDHIN AGAR - 38201 0,
fT) 079-23232152GPCB

Chemic iI nudge Mw astc
water treatment

mI>

liners with
wastes

ms
HIl

The authorization is granted to operate a facility for collection, storage, transportation and uhhnate
disposal ofHa7nrdous wastes as above.

The authorization is subject to the conditions stated below and such other conditions as may be

specified in the rules from time to time under the Environment (Protection) Act.1 986.

The authorization shall be in force for a period up to validity mentioned in this order.

Any unauthorized change in personnel, equiprnent or working conditions as mentiornd in the
authorization order by the persons authorized shall constitute a breach of this authorization.

An application for the renewal of an authorization shall be made as laid down in rule 6.

Industry shall have to manage waste oil; discarded oontainen etc as per the Rules 2016 and sha]1

apply for Authorization/submit details for all the applicable waste as per the Rules 2016 within 15

The person Authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous and

days

5.3

5.4

5.5

5.6

5.7

5.8

5.9

other wastes exwpt what i$permitted through this authorization.

The person authorize4gi£l implement Bme,ge„cy Response P,ocedure (ERP) fo, which this

authorization is bq$ ©anted considering all site swific pssibIe scenarios such as spillages,
leakages, fire et%\Tld their possible impcts and also carry out mock drill in this regard at regular
interval of time?

Th, p,rsod£horiz£d ,h,II ,,mply with th, p„„i,i,n, outlined i„ th, Central P,Il„ti,n Control

Board & g#,Ii„es ,. “Impkm„,thg Li,bniti„ f„ E.„i„.m„,t,I D,m,g,, d„, to Ha„dUng a„d

5.10

5.11

DisKBbl of Hazardous Waste and Penalty”

5.12 U®Rhan cornply any other conditions as per the Guidelines issued by the Ministry of Environment,

]Arest and Climate Change or Central Pollution Control Board from time to time.

a{:__ ._ ..... . .._Q!@n Gujarat Green Gujarat ,hpGPCB ID: 11119, Inward ID: 281$98 _ ' ._ _ _ ’ _ ' OID1
Website : https://gpob.gujarat.gov.in

!!;i;i
Collection,GeneM

Storage.
TSDFDisposal at

site having valid CCA
Collection, Storage, Disposal

within plaNby reuse
premise.

aT&M
MTA

s
Containns = 240

Bag- Linus
600m mrTIMe

Disposal by within

plant premise.
all@tion,
Transportation, Disposal at

TSDP site having
valid CCA

e
Rwidue 3
NfrA
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5.13 Records of waste generation, its management and annual return shall be submitted in Gujarat
Pollution Control Board in Form 4 by 30th day of June of every year for the preceding period April
to March.

5.14

5.15

5.16

The waste generator shall tn totally responsible for collection, stonlge, transportation and ultimate
disposal of the waste generated.

Empty drums and containers of toxic and hazardous material shall x treated as per the guidelines
published for “Management & Handling of discarded containers”. Record of the same shall be

maintained and forwarded to Gujarat Pollution Control Board regularly.

Unit shall take an concrete measures to show tangible results in waste generation, waste
reduction/avoidance, reuse and recycle. Action taken in this nganl shall be submitted within 03
months and also along with Form – 4.

Industry shall have to display the relevant information with regard to hazardous waste as indicated in
the Hon. Supreme Court’s order in W.P. No: 657 dated 14th October ::003.

TIle occupiers of facilities shall not store the hazardous and other w€tstes for a period not exceeding
ninety days. Prior permiw.ion of the Board shall be obtained for exten::ion of the storage period.

Tlre occupier shall maintain the records of generation, sale, gorage, transport, recycling, co
processing and disposal of hazardous waste and make available durin!! the inspection.

The transportation of the 'razardous waste shall be carried out in GPS mounted dedicated vehicles.

5.17

5.18

5.19

5.20

6.

6.1

6.2

6.3

GENERAI f CONDITIONS:

Any change in personnel, equipment or working conditions as mend.)ned in the consents order/form
should immediately be in1 imated to this Board.

In case of any accident, details of the same shall be submitted in ];orm – 11 to Gujarat Pollution
Control Board.

Whenever due to accident or other unforeseen act or ever, such emissions occur or is apprehended to
occur in excess of standards laid down such information shall be forthwith reported to Board,
concerned Police Station. Offi@ of Directorate of Health Service, Department of Explosives,
Inspectorate of Factories and local body.

As per “Public Liability ]llsurance Act - 91 ” company shall get insurance policy, if applicable.

In case of failure of pollution eontrol equipments, the production Frocess connected to it shall be

stopped. Remedial actioa/measures shall be implemented immediately to bring entire situation
normal.

6.4

6.5

6.6 The environmental management unit/cell shall tn setup to ensure im3lementation and monitoring of

environmental safeguaqgs and other condition stipulated by statutory authorities. The
environmental manage@bit cell/unit shall directly report k) the chief executive of the

or©nization and shjJ(kwc'rk as a focal pint for internalizing environmental issues. These cells/units
also coordinate thf3%fein of environmental audit and preparation of environmental statements.

6.7 The environmdlPal audit (if applicable) shall tn carried out yearly. The environmenta1 statements

pnaining t(tie previous year shall be submitted to this Board latest lly 30th September every year.

6.8 Ur,it ,hq3id, t, di„,ti,.,. g„id,Ii„„, d„„I„, i„„,d by A.„'b1, N(,T, H..'b1, C.„,t. M.EF,
CPCB.6fdCPCB.

6.9 bAse of change of ownership/management the name and addreH, of the new owners/ partners/
]Rector#proprietor shall immediately be intimated to the tx>aId.

a
JJ)

GPCB ID: 11119, Inward ID: 281098 det Page 6 of 7
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR IGA,

GANDHINAGAR . 382010,

(T) 079-23232152GPCB

6.10

6.11

Industry shall have to display on-line data outside the main factory gate with regard to quantity and
nature of hazardous chemicals being handled in the plant, including wastewater and air emissions
and solid hazardous wastes generated within the factory premises.

Disposal system for storm water shall be provided separately. In no circumstances storm water
shall be mixed with the industrial effluent.

6.12

6.13

6.14

6.15

In case, at any point of time, it is found that the industry has submitted any false or misleading
information or data or document which is material to take decision on the application, The Board
reserves the right to review and/or revoke the consent/authorization.

The Board reserves the right to review and/or revoke the consent and/or make variations in the
conditions, which the Board deems, fit in acoordanw with Section 27 of the Act.

The industry shall strictly abide to the assurance/undertaking submitted during processing of the
application.

The Board may revoke or suspend the consent if implementation of any of the above conditions is not
found satisfactory.

For and on behalf of
GUJARAT POLLUTION COVFROL BOARD

u 'Q /",a ,
(Jignasha B Pandy8)

Unit Head, Ahmedabad (East)

q\db

0q
&4

.&Q

a’_ Clean Gujarat Green Gujarat
GPCB ID: 11119’1-"'m 11’:28W£bsite : https://gpcb.gujarat.gov.in
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

HfYW-nrr
GPCB

GANDHINAGAR - 382010,

(T) 079-23232152

DIRI';c’rION UNDER SEC’l'lON 31(A) OF ’FIIE AIR (I'REVEN’i'lON AND CON’i-ROIJ
OF I)Ol.I.U’l'lON) AC'1'-1981 jlIERl';IN AFTER REFERRED ’l'o AS 'l'Ill': “AIR A(:'I’"I
AS AMENDED FROM ’I-I ME ’1l0 ’Iq IME,

(1) WIll';RI';AS you are having an industrial plant in tIle nanlc of M/s. I)cwi Syntlrctics
located IDIot No: 306, B/II Mahalaxmi Fabrics, lshanpur-Narol Road, Narol,
Ahmedabad for manuFacturing of Processing and Printing of Clothes.

(2) ANI) WIll':l{l'IAS thc Gujarat l>ollution Control IR)ard has grantcd you Consolidalcd
Consent and Authorization (CC & A) under thc provisions of tIle I':nvironlncntill
Acts/Rules by its Consent Order No AWI1-132561 dated – 02/03/2024 which is valid tIP
to 31/03/2028 for the lnanufacturc oF above said product subject to the contlitituls
mentioned therein

(3) ANI) WIll iRI(AS your indust ly was visited on 27/10/2024 under section 24 of -I-he Air
(l’rcvcntion and Control of Pollution) Act-1981 by authorized o111ccrs ol- lhc lit)ard.
during said visit it was observed that:

1.

')

3.
4.

I'oxic l-ulucs/vapors generated from chemical rcaction during nlanut'actul'in8
process in blcaching arca with the vapors generated From spent acid.
Chemical reaction has resulted into acute respiratory cfl'cct and asphyxia III tIle
workers.

It is observed that PI>lis wcrc not provided during handling of toxic chemicals.
9-10 nos. of workers wcrc working in the bleaching dcpartlncnt and near to I':’l'l’
area. 'l'hcsc workers became faintcd suddenly and they were ilnmcdiatcly stlil-lcd to
the I lospital, for further treatment. It has been rcportcd that two workers llavc Iosil

thcir lives. while seven othcrs arc currently under trcatlncnt.

ANI) WIll':ltl':AS considcring abc)vc. o111cial5 of the Iloard issucd "written rcnlilrks" onsite al
the time oF inspection. Considcl'ing thc severity of accidcllt. I'atillily o1'02 lrcl-sc Ins and all'rcsai(I
observations during the inspection on 27.' 1 o/2024, prilna I'acic it is evident that you have Itlilctl
to take necessary prccautions and actions to prevent sllch accident \which hiIS rcsrlltctl into
occurrcncc ol'such accident.

UNDI'IR 'l'l ll': CIRCIJMS'l'/\N(-l':S, I. J. B. PantIYa, Unit llc:rd, Ahmcclal):ICI I'last
of the Gujarilt l>olluti,)II Control 13oal'd issue thc direction under section 31 (A) ol- -l'llc Ait
(1)rcvcntion and Control of Pollution) Act-1 98 1 as undcr:

1)

2)
3)

4 )

I'o prohibit vou from the above said manufacturing activity. with thc ilIInIcili:1Ic
effect . _ >i

lb close_th4'o})oration oj-your industrial plant on the above mcntioncd premises.
I'o prohibit any kind of nranulbcturillg activitics through Captive llourr 1’1:1111

and A$1i. G. :;cIS.
I'q:lircct thc conccrncd aultlority to stop supply oF electricity (except single Plulscl
a hd water with the immediate effect.
L'Jn it shall submit compliance of above observations \viI h documentary cvidcllccy
I-o direct submission of Rs. 0.75 lakh/- bank guarantee with revocation aprlicalil"1

liil£c 1 Il1- 2

C,lean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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7) Unit shall be liable to pay interim I':nvironlncntal I)amagc Compensation to tIle

131)ard of Rs. 25 laklrs as per prevailing IiDC policy through XON.

II- tIle abc>vc directions are not complied. you are liable for prosecution undcr section
37(2) of 'l'lrc Air (l’rcvcntion and Control of Pollution) Act-198 1 which provides punishment
with ilnpris0111ncnt For a tcrln not less than one ycar and six months and may cxlcnd to six
years and \vitlr llllc

IF you are aggl'icvcd by al-orcsaid direction. you may file an appeal under section 31 ol
tllc Air (1)I'cvcnlion and Conlrol oF llollution) Act- 1981 bel-orc Appellate Authority (I''orcsts &
I':nvir(>nnrcnt I)cparUucnt. (iovcrnmcnt of Gujarat) within thirty days from the date of this
ordcr

I'llis order is iss;ucd al-ICI- approval of colnpctcnt authority.
For and on behalf of

(;ujarat Pollution Control Board

cHa./„,..3r \
(J. B. Pandyaf

U nit llcad9 Ahmedabad East

N( ): ( iI)( iII/ABI)/CCA/NI,-6+(2)/ID: 11119/
Issued to:
M/s. I)cvi SYn thctics,
I'lot no. 306, B/II Mahalaxln i Fabrics,
lsanl)ur, Narol Road, NaII)I,
Ah nIC cIa bad- 382405.

Date: / /2024

COPY -ro:-
I . The Chairman,

l-orrcnt power I,imitcd,
I.al Darw tl.iII,
Ahmedabad – 380001. With a request to disconnect the supply of I':lcctricitY with the
immediate effect of the industrial plant of M/s. Devi Synthctics located Plot No: 306, B/II
Mahala.\mi Fabrics, lshanpur-Narol Road, Narol, Ahmedabad and intinralc to us
accord illgly .
’l'hc IVlanaucr,
l-orrcnt power limited,

Nara rIP urn,
Ahmedabad – 380 013. With a request to disconnect the supply of llcctricitY witll tIle
immediate effect of lbc industrial plant of M/s. Devi Synthctics located 1’1ot No: 3069 B/II
Mahalaxmi Fabl lia', lshanpur-Narol Road, Narol, Ahmedabad and intimate to us
accordingjy.

l

l{cgional Ollider.
Ahmcdabqd'’(I'last) . . . You arc requested for monitoring of the unit & send conlpliancc

.(cF> For and on behalf ol

Gujarat Pollution Control Board

q'A.PQ'Ll*
(J. B. P„ndyif)

Unit llcad, Ahmedabad East

QT$'

40
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